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Inclusion of Bhatada Caste of Kala Hand! 
District in Scheduled Tribe

7673. SHRI RASABEHARI BEHRA: 
Will the M inister of HOM E A FFA IRS be 
pleased to state:

(a ) whether G overnm ent are aware of 
the fact that ‘BHATADA1 caste of Kala- 
handi district, Orissa is not considered as

Scheduled Tribe, though their relatives ia  
neighbouring district of K orapul are treat-
ed as Scheduled Tribe; and

(b ) if so, the steps taken by G overn-
ment thereon?

T H E  M INISTER O F STA TE IN  T H E  
M IN ISTR Y  OF HOM E A FFA IR S (SH R I 
N IH A R  RA NJA N  L A SK A R ); (a )  
‘Bhatada’ Caste of Kalahandi district o f 
Orissa has not been specified as Scheduled 
Tribe nor have they been specified as Sche-
duled Tribe in the neighbouring district 
o f Koraput.

(b ) Amendment in the existing lists o f 
Scheduled Castes and Scheduled Tribes 
requires legislation by Parliam ent in view 
of Articles 341(2) and 342(2) o f the 
Constitution. The representation regarding 
inclusion of ‘Bhatada’ in list o f  S c h e d u le d  

Tribes in Oris*a, as well as m any other 
recom mendations, suggestions and repre-
sentations in respect o f the various S ta tes/ 
U nion Territories are be tag duly consider-
ed in the context of the proposed com-
prehensive revision of the list o f Schedul-
ed Castes and Scheduled Tribes in consul-
tation with the concerned State G overn-
ments and in accordance with the relevant 
criteria. The comments from  some of the 
State Govermnecxts/Union Territories are 
still awaited and they are being regularly 
reminded.

Study of Rcpart o» Tribal Migrant Labour 
and Industrialisation of Tribal At om

7674. SH R I N. E. HORO: Will the 
M inister o f LABOUR be pleased to state:

(a ) whether any Committee was ap-
pointed by the Central Governm ent to  
study and report on  Tribal m igrant lab-
our and industrialisation of Tribal areas;

(b) if so, whether this Committee has 
submitted its report; and

(c) the salient features thereof?

TH E D EPU T Y  M IN ISTER  IN  T H E  
M IN ISTRY  O F LABOUR (SH R I 
D H A R M A V IR ): (a ) to (c ). The Central 
Governm ent have not appointed any Com -
mittee to study and report on Tribal




